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Short title, extent and
commenoement.

Drefinitions.

MADHYA PRADESH ACT
(No. 19 of 1958):
THE MADHYA PRADESH CIVIL COURTS ACT, 1958

{Received the assent of the President on the 17th July, 1958 ; assent first published
in the “Madhya Pradesh Gazette” on the Ist August, 1958)

An Act to consolidate and amend the law relating to Civil Courts in Madhya FPradesh.

Be it enacted by the Madhya Pradesh Legislature in the Ninth Year of the
Republic of India as follows :— - .

CHAPTER 1
Preliminary

1. (1Y This Act may be called the Madhya Pradesh Civil Courts Act,
1953, _

{2) Itextends to the whole of Madhya Pradcsh.

{3) Tt shali come into force on such date? as the State Government may,
by notification, in the Official Gazette, specify in this behalf.

2. In this Act, unless the context otherwise requires. -

{a) “cadre of Higher Judicial Service” means the cadre of District Judges
and shall include the District Judge, Additional Judge to the Court
of District Judge and Additional District Judge;

(h) “cadre of Lower Judicial Service’” means the cadre of Civil Judges
consisting of Civil Judge Class I and Civil Judge Class IT;

() “supernumcrary cadre of Additional District Judges” means a cadre
of Additional District Judges who have not been absorbed in the
cadre of Higher Judicial Sercive;

{d) “value” with reference to a suit or original proceedings means the
: amount or value of the subject matter of such suit or original
proceedings.]3

1. For Statement of Objects and Reasons (in English) see “Madhya Pradesh Gazette,” dated
21et March 1958, pages 74-75 and (in Hindi) 83. For proceedings in Assembly see Madhya
Pradesh Vidhan Sabha Proceedings, 1958, Volume 171, pages 2362 to 2380, 2017 and 3283
to 3308.

LR+

It January 1959, see Taw Department Notifieation No 40814-7375-XXI-B dated the
22ad blzero?m;:r 1958, published in “the Madhya Pradesh Gazette,” dated the 26th
Deem: 958,

3. Subs. by M.P. Aet 17 of 1982, S. 3.
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CHAPTER 11

Constitntion of Civil Conrts

3.[17* In addition to the Courts cstablished under any other law for the
time being in force, there shall he the following classes of ‘Courts, namely 1 —

(1) the Court of the District Judge;

(2) the Court of the Addivional Disuict Judge;

-

3) the Gourt of the [Civil Judge Class 1:]2 and

{4) the Court of the |Civil Judge Class IT;]3

[(2% A Presiding Officer of the Court of District Judge, Additional Judge
10 the Gourt of District Judge or Additional District :Judge shall be frowy the
cadre of Hisher Judicizl Service :

Provided that a Judge from the  supernumerary cadre of Addidional .

District Judge may alse be appointed tor the tme bebg, 1o a court of  Additio-
nal District Judge,

(3) An Additional Tudge 1o the comt of Civil} JTodge may be appointed
fromn the cadee of Lower Jiwslicial Scrvice.

(4) The court of District Judge shall clude the court of  Additional
Judge tor the Court of District _]'udgc and the Coure of Ci\'ﬂjudgt Class 1 or
Class T1 <hall include the court of Additional Civil Judge to that court.]?

[4. (1) For the purposes o this Act. a revenue  district notified 1y the
State CGovernment shall also he dhe civil district:

Provided that the Stawe Government may, on the recommendaiion
of the Hizh Court, alrer the limits o number of suelt civil districts or ereate
new civil districts.

(2) Upon the alteration of the limits or the number of civil districts
or creation of new civil districts under sub-section (13, the 1liel Coure shall
make such consequential orders as it may deem fit m respect  of the transfer of
suits, appeals and proceedings from the conrts of existing districts to other courts
acquiring territorial jurisdiction as a resnlt of snch alteration or creation, as also
for a1y other matier aucillary thereto. J3

e

5. The State Government shall establisha

(m) the Caurt of the District Judge for each Civil District; and

(6) so many C.‘ourt_‘n!:‘ .-’\ddiiion_al Distriﬁct Judge, [Civil Judges
Class 112 and [Civil Tndge Class IT]3 for each civil district, as it
may think fit, :

6. (1} Subject o the provisions of any ‘aw for 1he time being in force—
8 (a) the Court of the | Civil Judge Class 1178 shall have jurisdiction

to hear and determine any suit or oripinal procceding of a
value not exceeding Rs. 10,000 :

Re-nunhered by NP Act 17 of 1382, 5, -k
Subs. by $. 2, ibid, for-“Civil Judge {Class 1)
Subs. by 8. 2, ibid, for “Civil Judge (Class 157,
Ins. by S, 4, ihid.

Subs, by S. 5, ibid.

Suls. by M. P. Act 5 of 1979, 5. 2 (1)

oo |

Classes of Civil Courts.

Civil Distrigus.

E‘.sts_.blishmmt of Civil Courts,

Original jurisdiction of Civil
Courts.
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Principal Civil Court of orig-
inal juriediction.

Appoimtment  of additional
judges.

Power to invest Certain Civil
Courts with  Small Cause
Court Jurisdiction.

Excreise of Jurisdiction of
District Court by Clivit Judges
in ¢ertain proceedings,

(6) the Gourt of the [Civil Judge Class I11 shall bave jurisdiction to hear

and dctermine any suit or original proceeding of a value not exceed-
ing Rs. 20,000;]

{¢) the Court of the District Judge and the Court of the Additicnai
Diserict Judge shall have jurisdiction to hear and determine any suit
or original proceeding without restriclen & regards value.

(2, The local limits of the jurisidiction of the Courts specified in clauses (o)
and (&) of sub~section (1) shail be such as the State Government niay, by noti--
fication, define.

[(3) Nothing in ciauses (g, () and (¢} of sub-scction (1] shall affect any
suit or original proceedings instituted before 26th January. 1979.]2

7. (1} The Court of the Disirict Judge shall be the Principal Civil Court.
of original jurisdiction in the civil district.

[{2) An Additional Judge tothe Court of a District  judge, an Ad-
ditional District Judge and an Additional Judge 1o the Court of an Additional
District Judge shall discharge any of the fimctions of a District Judge, including
the functions of Principal Civil Court of original jurisdiction which the District
Judge may, by general or special order, assign to him and in the discharge of
such functions he shall exercise the same powers as the District Judge.]?

_ 4[8. (1) An Additional Judge or Judges to the Court of District Judge,
Additional District Judge, [Civil Judge Class 11t or | Civil Judge Class IT}® m;ﬁ_:J
whenever it appears necessary or expedient, be appointed to ile Court of

District Judge or Additional District Judge or |Civil Judge Class I oy [Civil
Judge Class IT]5, as the case may be, and such Additonal Judge shall exercise
the jurisdiction of the Court to which he is appointed and the _powers of the
TJudge thereof, subject to any general or special orders of the anthority by which
he is appointed as to the Class or Value of the suit which he may try, hear or
determine. '

(2} An officer may be appointed an Additional Judee cf cne or mere
Courts and an Officer whois a Judge of one cowrt may be appointed an Ads
ditional Judge of another Court or of other Courts.]

9. [{1) The Tligh Court may, by a notification, invest any civil court with -
the powers of a eourt of Small Causes under the law for the tine heing in force:
in anv area relating to the Court of Small Causes. Such power shall be exercis-

able ir cases arising within the limits of the Court’s jurisdiction or in any specified
area within such limits.]® :

(2) The value of suits of small cruse nature shall not exceed  one
thousand rupees in the case of the Court of a District Judge or an  Additional
District Judge, five hundred rupees in the case of the Court of a [Civil Judge

Class 11! and two hundred rupees in the case of the Court of a [Civil Judge:
Class 1% ' T

10, ‘The High Court may, by general or special order, anthorise any
[Civil Judge Class It to take cognizance of, and any District Judge to transfer -

1. Subs. by M.P. Act. 17 of 1982, 8. 2, for *Civil Judge (Ciass 1.
2. Subs. by M. P. Act 5 of 1979, §. 2(2).

3. Subs. by M. P. Act 7 of 1986, S. 2.

4, Subs. by 8. 3, ihid.

5. Subs, by § 2.ibid forf Civil Judge {Class II)',

6. Subs. by M. P. Act 17 of 1982, 5 -
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to a [Civil Judge class I]} under his control, any proceeding or any class of

proceedings, specified in such order, arising under—

(e) Parts I to VIIT of the indian Succession Act, 1925 {Ne.
XXXIX or 1923); or

{) Part IX of the Indian Succession Act, 1925 (No, XXXIX of
1925) which cannot be disposed of by District Delcgates; or

(¢) The Guardians and Wards Aci, 1890 (No. VI1I of 1890); or
{dy The Provincial Insolvency Act, 1920 (No, V of 1920),

(2) Notwithstanding anything contained in section 388 of the Indian
Succession Act, 1925 (No. XXXIX of 1925}, the High Court may, by gencral
or special order, invest any Judge inferior in grade to the District Judge with
power to cxercise the functions of a District Judge under Part X of that Act.

(8) The District Judge may withdraw any such proceeding taken
cognizance of by, or transferred to, a [Civil Judge Cluss I under his control,
and may either dispose it of himsclf or transfer it 10 any other competent Gourt.

{4) Proceedings taken cognizance of v, or transferred to, a [Civil
Judge Class I under this section shall be disposed of by him, in accordance
with the law and rules applicable to like proceedingsin the Court of the
District Judge.

1t. The Court of the District Judge and the Court of the Additicnal
District Judge shall have jurisdiction to hear and determine any original
proceeding wnder the Indian Divorce Act, 1869 (No. IV of 1869} and shall be
decmed to be the District Court under that Aet for the Civil District.

12. [(13]* Every Court shall be held at such place or places as the High
Court may, by notification, direct or, in the absence of any such  direction, at
any place within the local limits of the jurisdiction of ike Court,

[(2) Every Additional Judge 1o a court established under this Act shall
sit at such place or places within the Trcal limits of the jurisdictien of the court
to which he is an Additional Judge, as the High Court may direct.

(3) The District Judge and other Judges of the disirict, may with the
previou; sanction of the High Court and after due notice to the parties, sit
tcmpomrilv for taking up particular case or class of cases at any other place
within the district.]?

1. Suls by M.P. Act 17 of 1982, 8. 2 for “Civil Judge (Class 117,
9, Renumbered by 8. 7,ibid.
3. Ins.ibid, .

Jurisdiclion wnder the Indian
Divorce Acts.

Place of sitting of Civil Courts,
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Appellate Jurisdiction,

THE MADHYA PRADESH CIVIL COURTS ACT, 1958

CHAPTER 111
APPELIATE JURISDICTION

13. (1) Saveas otherwisc provided by any law for the time being in force,
appeals from decrees or orders of Courts exercising original Jurisdiction shall lie
as follows ;-

{a) from a decree or order of the Court of the [Civil Judge ClassI
orof the |Civil Judge Class 11 )2 te the Court of the District
Judge ;

{b} {from a decree or order of the Clourt of the District Judge or
Additional District Judge to the High Court,

[Explanation.—The court of the Civil Judge or the court of the District
Judge shall include an Additional Judge to that court.}?

[{2) Notwithstanding the fact that 4 suit or proceeding was instituted or
conunenced prior to 26th January, 1979 and appeal against any decrec or order
passed in such suit or proceeding shall le as previded in sub-section (1),

{3y Nothing in this section shall apply o any appeal instituted before 26th
Januvary, 19791

1. Subs by M.P. Act 17 of 1982, 5.2 fur “Civil Judge (Class IY".
S Subs. by 52, ibid, for <Civil Judge {Class TE;".
3, ivs by 5.8, ibid, .

4, Tos, by M. PO Act 5ol 1979, 5. 3.
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CHAPTER 1V
ADMINISTRATIVE CONTROL

[14. Subject to the general superintendence andcontrol of the High Court,
the District Judge shalt superintend and control all other civil courts cstablished
including all Additional Judges appointed to such courts ynder this Act in the
local area within his jurisdiction, and in the discharge of such functions it shall
be his duty to-

(a) inspect or cause to be inspected the proceedings of the courts,
Judges and offices under his control ; '

(b) give such administrative directions with respect to any matters
as he may think fit; and

{c) call for such reports and retwrns from the subordinate courts
and Judges in the district as may be prescribed by the High
Court or as he may require for administrative purposes.]?

f13. {1){%) Notwithstanding anything contained in the Gode of Civil Proce-
dure, 1908 (V of 1908), or thelaw refating to Courts of Small Causes, for the time
being in force in any arca, or in any other provisions contained in this Act, the
District Judge may, by order in writing, direct thai any civil business cognizable
by his court or by other civil courts establivhed uvnder seciion 5, in his civil dis-
trict, shall be distributed 'amongst limself and Addidonal Judges, if any, of his
court, as also amongst other courts under his control and amongst Additionzal Judges
of such other court’s “interse’ in such manner as he deems fit:

Provided that, cxcept in so far as it may affect the exclusive jurisdiction of
a Court of Small Causes, or of a court invested with the jurisdicton of a Court
of Small Causes, a direction given under this section shall not cmpower any court
to exercise powers or deal with business beyond the limits of its pecuniary  and
notified territorjial jurisdiction.]*

(2)  Any judicial act in anv suit, appeal or preceeding, instituted in a
Court of competent jurisdiction. shall not be invalid only by reascn of the fact
that such institution was not in accordance with the order of distribution of
business referred to in suh-section (1).

(3) Whenever it appears to any Court, as is referred to in sub-section (2)
that institution of any suit, appeal or proceeding, pending before it, was not in
conformity with the order of distribution of business made under sub-section (13,
it shall submit the record of such suit, appeal or proceeding, as the case may be,
to the District Judge for appropriate orders, and the District Judge jn relation
thereto may pass orders cither transferring the concerned recard 1o proper court
as per order of distribution of business or otherwise to any other Court of com-
petent jurisdiction, _ :

{4} Tn distribution of civil business undsr sub~section (1), the District
Judge shall be guided by sucl principles 2s the High Court may, by rules,
prescribe.] ) '

16, (1) No Judge of a Court under this Act shall hear or determinc any
snit, appeal or other proceeding to which he is a party or in which he is directly
or indirectly interested. :

[{2) If any such suit, appeal or other proceeding comes before any
civil court in the district or before an Additional Judge to such court, the Judge
shall refer the casc alongwith the rccord thereof and his report regarding the
attending circumstances to the District Judge, who may either dispose of such
casc himself or subject to the limits of pecuniary jurisdiction, make it over or
transfer it to another court or Additional judge te any of the courts in the
district, as the case may be, for disposal. .

(3) If any such suit, appeal or other proceeding comes before the
District Judge himself, he may either make over such case to any Additional
Judge of his court, or transmit the record alongwith his comments on the
attending circumstances to the High Court for appropriate orders.]¢

l. Subs. by M. T. Act I7 of 1982, S. 9.
2. Subs. by M. P. Act 5 of 1979, S. 4.

3. BSubs by AL P. Act 17 of 1982, 8. 10,
4. Subs, by 8. 11, ibid.

41

Superintendence and control
over Civil Courts and the
Judges in the district.

Power to distriboie husimess.

Judges not o try cases in
which they are persosally
interested, '



42

Temporary vacancy in  the
office of the tiw District Judge.

Delegatior. of powers of District
~Judge.

Continuance  of  powers of
officers.

Vacations.

Seal.

Power 1o make ruies.
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CHAPTER V
MISCELLANEOUS PROVISIONS

7. .. . S

[18. In the event of death of a District Judge or his absence from civil
district on leave or in the event of his being prevented frem performing his
duties by illness or other cause, senior most judge, according to cadre seniority
as per hicrarchy of the cadres, shall assume charge of the District Court, with-
out iatcrruption to his ordinary duties; and while so in charge, shall perform
the duties of a District Judge with respect to the filing of suits and appeals,
receiving pleadings, petitions, execution of processes, return of writs and the like;
and shall further have power and jurisdiction to dispose of emergent inter-
locutary matters of such nature, as the High Court may by rules prescribe and
the Judge so incharge shall continue in such charge until the office of the
District Judge has been resumed or assumed by an officer duly appointed thereto,

- 19, Any District Judge leaving the headquarters and procceding on duty
to any place within his District, may delegate to the scnjor most Additional
Judge of his Court at the headquarter or where there is no Additional Judge,
to a Civil Judge at the headquarters, the powers of performing such- duties as
may be emergent and of disposing of any emergent matters as may be specified
under section 18 and such Judge shall be deemed to be a Judge incharge of

the court of the District Judge.)? '

20. Where any person holding an office in the service of the State Govern-
ment who has been invested with any powers under this Act throughout any
local area is transferrcd or posted to any equal or higher office of the same nature
within a like local area, he shall unless the High Court otherwise directs or has
otherwise directed, exercise the same powers in the local area to which he jsso
transferred or posted.

‘21, (1} Subject to the approval of the State Government the High Court
shall prepare a list of days to be observed in cach year as holidays in the Givil
Court subordinate thereto.

{2} The list shall he published in the Official Gazette.

(3) Ajudicial act done by a court on a day specified in a list published
under sub-section (2) shall not be invalid by reason only of its having been
done on that day. :

[(4) The District Judge may make such arrengements, as he¢ may
deem fit, for disposal of urgent civil matters during such vacation.]?

22. Every Civil Clourt shall use a scal of such form and dimensions as
the State Government may prescribe on  all processes and orders issued, and
on all decress passed, by it '

[23. (1) The High Court may, from time to tme, make rules for carry-
ing eut all or any of the purposes of this Act.

{2) In particular and without prejudice to the generality of the fore
going power, such rules may provide for all or any of the rollowing matters:-

(@) supervision and inspection of all courts subordinate to it;

(6} fees tohe charged for processes issued by civil courts, or by
any officer of any such court and the fec payable in any suit or
- procecding in any such court by any party to such suit or
proceeding in respect of the fees of the pleader of any other
party to such suit or proceeding;
(¢) the manner in which proceedings of Civil Courts shall be kept
and recorded, the manner in which paper books for the hearing
of appesls may be prepared and ¢he arani of copies:

1. Omitied by M. P. Act 5 of 1979, 8. 5.
2, Subs, by M. P. Act 17 of 1982, . 12,
3. Subs. by S, 13, ibid.
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(d) matters relating o officers of courts;

(6) persons who shall be permitted fo act as petition writers in the
courts subordinate thereto, grant of licences to such persons,
conduct of business by them and the scale of fees 1o be charged
by them, the authority by which breaches of rules shall be investi-
gated and the penalties which may be imposed on them;

(f) prescribing.the principles for guidance of a District Judge for
distribution of civil business amongst courts in his civil district;

{g) emergent matters which a Judge incharge of District Court under
section 18 shall have a power and jurisdiction to dispose of.]*

24, The Central Provinces and Berar CourtsAct, 1917 (No.l of 1917),
the Madhya Bharat Civil Gourts Act, Samvat, 2009 (No. 43 of 1949), the Bhopal
and Vindhya Pradesh (Courts) Act, 1950(No XLI of 1950} and the Rajasthan
Civil Gourts Ordinace, 1950 (No. VII of 1950}, in so far as it is applicable to
Siron] region, are hereby repealed : ‘

Provided that the repeal of the enactments aforesaid shall not affect —
{#) the previous operatioﬁ thereof; or
() any penalty, forfeiture or punishment incurred in respect of apy
offence committed against any enactment so repealed; or

(¢} any investigation, legal procceding or remedy in respect of any
such punishment;

. and any such investigation, legal proceeding or remedy may be instituted, con- -

tinued or enforced, and any such penalty, forefeiture or punishment may be
imposed as if this Act had not been passed:

Provided further that all appoiniments, ruies and orders made, jurisiction
and powers conferred under any of the repealed enactments or purporting
expressty or impliedly 1o have been so made or conferred, shall be deemed (o
h?wil been respectively made and conferred under the corresponding provisions
of this Act. . :

25. As from the date of the commencement of this Act,—

(1) all existing Courts of District Judges and Additional District Judges
- shall respectively be deemed to be the Courts of District Judges
and Additional District Judges established under this Act;

(2) allexisting Courts of Munsiffs in the Vindhya Pradesh, Bhopal
and Sironj regions and of Civil Judges of the Second Class in
the Mahya Bharat region shall be deemed to be the Courts of
[Civil Judges Class II]* established under this Act;

(3) all existing Courts of Civil Judges of the First Class in the Madhya
Bharat and Sironj regions and of Subordinate Judges inthe
Bhopal region shali be deemed to be the Courts of [Civil Judges
Class 1}3 established under this Act;

the existing Courts of Civil Judges in the Mahakoshal region
shall be deemed to be the Court of [Civil Judge Class II]* establis-
hed under this Act except such of these Courts as may be specified
by the State Uovernment by a netification to be theCourts of
[Civil Judge Class I1.J3

o~
N

e

Explanation.— In this section “existing Court” means a Court est-
ablished under any of the enactments repealed by section 24 and
functioning immediately berore the commencement of this Act.

1, Subs, by M, P. Act 17 of 15982, 8. 14.
2. Subs. by 8. 2,ibid.
3. Subs. by 8. 2, ibid, for “Civil Judge (Class [ ).

Repeals and Savings,

Transitional provisions

43
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Construction of reference.

Pending suits and proceedings.

Removal of difficulty.

Amendment of laws relating
w Courts of Small Canses.

26. Im every enactment passed before the commencement of this Act—

(i) any reference to a “Subordinate Judge shall be deemed to be
a reference to the Court of the [Civil Judge Class IJ* and any
reference to a Munsif shall be deemed to be a reference to the
Court of the [Civil Judge Class 11)? established or deemed to be
established under this Act; and

() any reference to a Civil Judge where no class is  specified
shall in relation to the Mahakoshal region be deemed to be
a reference (o the Court of [Civil Judge Class 11]* cstablished or
deemed io be cstablished under this Act.

27. Every suit or other proceedings pending before any of the existing
Courts immediately before the commencement of this Act shall on such commence-
ments stand transferred to the Court having jurisdiction under the provisions of
this Act and if there are more tharn one Court having such jurisdiction, to the
Court which the District Judge may specify in that behalf in accordance with
the provisions of this Act, and thc Court to which the proceeding so stand
transferred shall proceed to try, hear and determine the matter as H it had
been pending in that Court. :

[27-A. If any difficulty arises in giving cffect to the provisions of the Madhya
Pradesh Civil Gourts (Amendment) Act, 1982, the High Cowt may, from
time to time, issue such orders and dircctions not inconsistent with the provisions
of the aforesaid Amendment Act, er transfer suclt cases from one court to the .
other as it may deem fit.]? '

28. The Acts and Ordinance specified in column (i} of the Schedule shall
be amended in the manner and to the extent specified in column (2) thereof.

1. ‘ubs, by M. P, Acc 17 of 1982, 5, ¢, for “Civil Judges {(Class 11},
2 Subs. by 8.2, ibid, for “Cvil Judge (Class IT)",
3. o by 8, 15, ibid.



THE MADHYA PRADESH CIVIL COURYTS ACT, 1938
SCHEDULE
(See section 28)

Name of Act or Ordinance Amcndment
— 1_ . ;

Provincial Small Cause Gourt  In  sub-scctivn (3} of section 15, for the
Act, 1887 (IX of 1887}, words “Siate Government”, the words “High
’ Cour” shall be substituted.

The Madhya Bharat Small Alter sub-seciion (2) of section 12, the following
Cauge Court Act, Samvat, Sub-section shall e added, namely -
2006 (16 of 1949). : “(3) Subject to as aforesaid, the High Clourt

may, by order in writing , dircet that all suits
of a civil nature of which the value does not
exceed one thousand rupees shall be cognizable
by a Court of Small Causes mentioned in the

order.”
The Rajasthan Small Cause In sub-scction {3) of section 13, for the words
Clourts Ordinance, 1950 “Government’’, the word “lIligh Court™ shall
{VIT of 1930). be substituted. :

-45
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yfazenfua fFarsd; aa

(=N Wue (@), 3% v I 50,000 T0” F W W, o@F U4 I= 10,00,000 T0d
ufereniia fran s,

TG, T3 12 @R 2016

FHF 7725/, 213/21-3/E. [B. T./16.— ARA & HAGH F AFw2 348 F @UL (3) F AFT0 A 39 fawm Fi
T AR 3 12-08-2016 F1 SIS AFETE THUTA F WIHFR H TAZERI W 641 1 £,

DEATIG F THUTA F T H T ARATEAR,
. F. g, wfafed g,
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Short title and
commencement.

Amendment of
Section 6.

CHHATTISGARH ACT
(No. 28 of 2016)

THE CHHATTISGARH CIVIL COURTS (AMENDMENT) ACT, 2016

An Act further to amend the Chhattisgarh Civil Courts Act, 1958 (No. 19 of 1958).

Be it enacted by the Chhattisgarh Legislature in the Sixty-seventh Year of the
Republic of India, as follows :-

I (D This Act may be called the Chhattisgarh Civil Courts (Amendment) Act, 2016.

2) [t shall come into force from the date of its publication in the Official Gazette.
2 In sub-section (1) of Section 6 of the Chhattisgarh Civil Courts Act, 1958 (No. 19 of 1958).-
(i) In clause (a), for the word and figure “Rupees 25.0007, the word and figure

“Rupees 5.00,000” shall be substituted; and

(ii) In clause (b). for the word and figure “Rupees 50,000, the word and figure
“Rupees 10,00,000” shall be substituted.

EeITel, a1 4 e AT, ST 2R W HEiTed, T | i a9 ww - 2016.
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fafer o fqur @i fa|r

Ied TR, feHid 3 ariiel 2024

. 3460 /S 32 /21—3 /UTR. /B /24, — BarTg fQuE w41 &1 fFrafaReg sfofraa, s

W feAlE 27-03—2024 FY TSYUTA HEQT &1 JIAMT U B FP! €, TGN FAARIRY B FAFDRI B
forq wemIferd fopar Srar 21

BIANE & ISGIT & A1 W qAT ARYFAR,
JAY FAR FifeAn, faRa afa.
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B aTTe srferfaH
(spHT 3 9 2024)

voidre ffda =g (Femes) ififrgs, 2024

weirre fafte wmren @Ry, 1958 (6. 18 |9 1988) B AR
e B oy St |

Fr=faRag v9- % ug ailRffafa & —

Wi T R 1. {1) e sRFEr sduare Ride e (@aeE)
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fffe 8) % g 2 @ @vs (@), 9T 25 w§ 26 WY
BIEH—

(1) e e e w8l WS W e B %
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o ;

) sra‘vr mmw Wﬁﬁfﬁ’faﬁa‘f%
rﬂrit; :
@) = “wEeR T v T Wl w9 e
B % WM R TE EEEN R, aRks
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(4) W omer ey fgdm T St w8 oW
ad B P wE WO R RN
wivse S st fF W |

3. T afRfaw oY g 2 @ TR (B) B OWH W, HW2H
fFrefafea witrenfa frar s, sefq— e
“(@) “SwaR wOidE WA o1 we 9 sfna e

el @ wert, she R wRERT @ wE
W), fren e @@ a0f) qen fwer
e (R w®);”

4 o SR A arr 18 ¥ T CRer Wedt @ 9118 W

i i

aTe TR, feATe 3 il 2024

. 3460 /91 32/21-3 /9. /BT /24 — ARG & WM B IS 348 B WIS (3) D
IR0 g9 AT 1 wws e RAw 03-04-2024 H1 AU AR IOGUTE B IMBR |
TACERT TTa fbaT Sren 21

BTG & ISUUTd S A W TAT ARIAMAR,
I FAR Hiiedn, FfaRe Al
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TR T, fawie 3 o1l 2024

CHHATTISGARH ACT
(No. 3 0of 2024)

THE CHHATTISGARH CIVIL COURTS (AMENDMENT) ACT, 2024

An Act further to amend the Chhattisgarh Civil Courts Act,

1958 (No. 19 of 1958).

Be it enacted by the Chhattisgarh Legislature in the Seventy-

fifth Year of the Republic of India, as follows:-

Short title and E. (1)5 30w o Act - ey Dbe called : ‘the
i Chhattisparh  Civil  Courts
(Amendment) Act, 2024.
(2) It shall come into force from the
date of its publication in the
Official Gazette.
Amendment of the - In the Chhattisgarh Civil Courts

Principal Act.

Bote Y58 (Ne. 19 of 1958,

(hereinafter referred to as the

‘Princip_al Act), except clause (a) of

Section 2, Section 25 and 26,-

(1) for the words “District Judge”,
wherever they occur, the words
“Principal District Judge” shall
be substituted,;
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(2) for the words “Additional
District Judge”, wherever they
occur, the words “District

Judge” shall be substituted,;

(3) for the words “Civil Judge
Class-I”, wherever they occur,
the words “Civil Judge Senior
Division” shall be substituted;

and

(4) for the words “Civil Judge
Class-1I”, wherever they occur,
the words “Civil Judge, Junior
Diviston” shall be substituted.

For clause (a) of Section 2 of the
Principal Act, the following shall be
substituted, namely:-

“(a)‘cadre  of  higher judicial
service” means the cadre of
District Judges and shall
include the Principal District
Judge, District Judge (Super
Time Scale), District Judge
(Selection Grade) and District
Judge (Entry Level);” .

Amendment of
Section 2.



320 (4) TeeleTg T, fEATE 3 i 2024
Amendment of 4. In Section 18 of the Principal Act,
Sect_mn = for the words “District Court”, the

»

words “Principal District Court

shall be substituted.

e, GEU1 A R S, Seg E I HEoTed, F91 T & AfEd qu TR - 2024,
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